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(7O BE PUBLISHED IN PART IV OF THE DELHI GAZETTE - EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT GF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
8" LEVEL, C-WING. DELHI SECRETARIAT, [P ESTATE, NEW DELHI

AR A-2G00 Lo Js3) 1895 New Delhl, dated the 22° March, 2006

NOTIFICATION

F. 14(5¥/LA-2006/ - The following Act of the Legislative Assembly of the National Capital Territory of

Deilii received the assent of the Lt. Governor of Delhi, on the 20™ March, 2006 and is hereby published for
generai information: -

THE DELHI APPROPRIATION (NO.1) ACT, 2006
(DELHI ACT t OF 2006)
{As passed by the Legislative Asscmbly of the National Capital Territory of Delhi on the 9 March, 2006)

: (20™ March, 2006]
An Act to authorize payiment and appropriation of certain further sums from and out of the
Consolicated Fund of the National Capital Territory of Delhi for the services of the financial year 2005-
2004, .

BE it enacted by the Legisiative Assemb!

y of the National Capital Territory of Delhi in the Fifty-
seventh Year of the Republic of India as follows; -

Short Uds.

-

Act, 2006.
iBgus Of 2. From and out of the Consolidated Fund of the
Ra. 3175,54,36,000/- National Capital Territory of Delhi there may be
from end out of the paid and applied further sums not exceeding -
Coneolidated Fund of the those specified in column (56) of the Schedule,
Matlonal Capltal Territory amounting in the aggregate to the esum of

of Deinl for the financial

vear 2005-2006 - four lakh and thirty six thousand rupees only

towards defraying the several charges which will
come in course of payment during the financial
year 20052006 in respect of the services
spevified in column(2) of the Schedule. '

Anpropriation. 7. The sums authorised to be pald and applied
from and out of the Consolidated Fund of the
National Capital Territory of Delhi by this Act shall
be appropriated for the services and purposes

expressed in the Schedule in relation to the said
period.

three thousand one hundred seventy five crore fifty

—

This Act may be called the Delhi Appropriation {No.1)



THE SCHEDULE

(See sections 2 and 3)
{Rs. in thousands)

SUMS NOT EXCEEDING

DEMAND SERVICES AND PURPOSES Voted by the Charged on the Total
NO. Legislative Consolidated
Assembly Fund
m 2 ) (4) (5)

g 1 Legislative Assembly Revenue 100 0 100
2 General Administration Revenue 57536 664 58200

3  Administration of Justice Revenue 57278 94800 162078

4 Finance Revenue 0 10 10

- 5 Home Revenua 80064 ‘o 80064
Capital 5000 0 5000

6  Education Revenue 289937 47938 317875

Capital’ 3610 0 3610

-7 Medical and Public Health Revenue 98322 2553 100876

'8 Soclal Welfare Revenue 1158882 2208 1161080

Capital 1566463 ' 0 1566463

9 Industries Revenus 70478 Q 70478

Capital 200 0 200

10 Pevelopment Revenue . 2719077 386 2718463

g Capital 331228 942532 1273760
11 Urban Development and Revenue 2844810 860 2845670

Public Works Capital 317500 0 317500

Public Debt. Revenue ¢ 0 0

- Capital 0 20983000 20983000
Total 9680485 22074951 31755436

, ( Sygl)
Joint Secretary (Law, Justice and Legislative Affairs)
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